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Act, 1962. [Placed in Library,
see No. LT-1439/63].

(6) Report on the working of the
Deposit Insurance Corpora-
tion for the year ended 31st
December, 1962 along with
the Annual Accounts and the
Audit Report thereon, under
sub-section (2) of section 32
of the Deposit Insurance Cor-
poration Act, 1961, [Placed
in Library, see No. LT-1440/
63].

NOTIFICATIONS UNDER WEALTH TAX
Act, FINANCE ACT AND INCOME-TAX
AcT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): I beg to lay on the Table a
copy each of the following Notifica-
tions: —

(i) The Wealth-tax (Amend-
ment) Rules, 1963 published
in Notification No. G.S.R. 798
dated the 11th May, 1963
under sub-section (4) of sec-
tion 46 of the Wealth Tax
Act, 1957. [Placed in Libra-
ry, see No. LT-1441/63].

(ii) The Income-tax (Determina-
tion of Export Profits) Rules,
1963 issued under clause (vi)
of sub-section (5) of section
2 of the Finance Act, 1963
and published in Notification
No. S.0. 1981 dated the 10th
July, 1963. [Placed in Libra-
ry, see No. LT-1442/63].

(iii) The Income-tax (Certificate
Proceedings) Amendment
Rules, 1963 published in Notir
fication No. S.O. 2116 dated
the 23rd July, 1963, under
section 296 of the Income-tax
Act, 1961. [Placed in Libra-
Ty, see No. LT-1443/63].

-

AUGUST 17, 1963 .

12.33 hrs.
STATEMENT UNDER RULE 199

Mr. Deputy-Speaker: Shri K. D.
Malaviya may now make his state-
ment, in explanation of his resigna-
tion from the office of Minister.

st TwEAE aww (arEE)
IR WEIGA, § UF AAEdT FT WE
ot AT F TW g F wEw F
AT ATATE 30 & ¥ 5 a3 qqw
g

e wEved ; few F AR ¥ ?

st TwAEE arEw Ao St
I qA I F fod ww A e
I F e § = ¥ gy fF ag aww
%, § AT FT N IS ATEAT E |

IATETR AW © TH I FT ATIEAV
F oNHE & 7

ot TR W AT gA A |
& 7 = &

T A H W FT FW 7 & fw
o W F1 aven  feasee ®
e § gt @ AR faasde &
A § oF A frgw fear
a7 | 39 7 uF gfqasA faar | 3q afqqew
H 7 § 7z 0 #Y Arew A9y J oaew
1 faer g% 39 1 @1 T @ 1 @i
st AT ST Y T 2 ST I AV
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T X FY oewia T Y A1

Mr, Deputy-Speaker: That is quite
a different matter. Every Minister
who resigns has got the right to make
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statement, and it is under the rules
of the House that he is making a
statement. So, there is na point of
order.

Shri Prakash Vir Shastri (Bijnar):
On a point of information....

Mr. Deputy-Speaker: There is no
provision for point of information
under the rules.

! eI AR TE ¥ FG
T E T A H, T aF AR S0
t e fafg wfr ...

Mr. Deputy-Speaker: What is the
information that he wants?

| W qEAT 0 W g A
=t fee sfgw | & ag Fg ST ar
for ra age fafe w4t =7 graeae d Aqy
TTTH ¥ qraey § TH THI FT THe
[T AR 9T A IW AT F HEAF A
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| #qE Tfgd S| F 9% § S 6
gfa R fraR Fx awar g 1 §
AT 9T a1 fF oA oww F 9w
ot g F 9FE &7 ueEig Frdy
o T R

ISR WERT : W T ¥ |

Shri K. D. Malaviya (Basti): Mr.
Deputy-Speaker, Sir, I seek your per-
mission to give the Hindi and the
English versions of my statement. As
it is a very brief one, I am not likely
to take much time.

¥ 3 g wfgaw & w=E FEA
Afadea £ agegar ¥ TEwr 2 fem
a1 | 3E ey A § ooy uw Efara
AT AT ATRAT §

WRTH ] F FO 9T qiAA
TFR TN & o § wEwd g, wWiE

SRAVANA 26, 1885 (SAKA)

under Rule 199 952

@ FW § AR A AT O )
S¥ f& giw :E § i
’aﬂ@o%omﬁmﬂﬂ'&m
AT 97 | EwT w1 fafa ®7 I FTET
& uar a1 s AR f9w amer & mar
fadw F3 = F sartor (informal),
W ( Secret)@%%ﬁimﬁ-
 wreafas T W g9 N W Ry
s T R A I @ e
S & M WY A F aEeEl
F1 JEag ffor a0 @99 S @ q
_ foet frxr agw Y gfed & 5
HaT dfeq @1 | $F TETE TeATE #Y
THE AHQ F AL I I 2
TFI &, TG a9g < FL 39 FY 5 AT
TE T

=1 faer & weem & g Y,
g aaarag & f& e fafa &
A adFt ¥ qF A e 2 AW
ety aifad #A ¥ faeger OF faam
A EY I T Y Ty WY o f o T
I Y Y Fi9 Y e T gt
N IEH AR T HOg & F I§ 6T
a1e faag g afes 78 fooe wm
HA 1 sufra &1 o & WY wy
F &7 & AT ST (2@ oAg 9% 3w
AT (informal) i k31
ot =Y T KT F A A W T
g9 A TU AT ¥ SHI F AT AT
waua 7 " g fF ag @ew e afv-
fegfal gm0 S AQ wfeaeat £
Fgrfaye® awsT | & @ g X
ot & 7 T fF & g fadly
g w0 mrer aar fasew @t
qar & ag ot Fgar g 5§ waw ey
T & wg QU fAeeerr ¥ @ F
graTes far @ #R 3R g e st
F sf faedt Y F97 TR FA AT A
& & wE o
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[Shri K. D. Malaviya]
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A F AW @ 3§ AT Q0
A A TN N1 @1 39 & o5
¥ @ gav & wfg o9R g6 F@r
g1

IIET WEEE, ¥ AT FToATATD
[

Mr. Deputy-Speaker, as a Minister
of the Cabinet who resigned since the
House met last session, I rise to make
a statement.

In making any sufficient explanation
about my resignation, I am handi-
capped by a number of things. These
include the nature and the procedure
of the inquiry which was entrusted
to Mr. Das, a Judge of the Supreme
Court; particularly its informal and
secret nature, and the fact that Mr.
Das did not permit me to have the
benefit of lega] counsel during the
examination of the witnesses and the
hearings before him. Some witnesses
who could have testified with direct
knowledge of the facts were not even
called. However inadvertently it
might have happened, this method of
conducting the inquiry hamstrung me
altogether in my defence. Further-
more, there is the condition which the
Prime Minister had to accept, on
which the Chief Justice agreed to Mr.
Das holding the inquiry, namely, that
the report would not be published or
discussed, even in Parliament, but
would be used only as personal advice
to the Prime Minister.

In these circumstances, the House
will, I hope, appreciate the situation .
in which I am placed, and will permit
me merely to say for the present that
my conscience is clear and that I can
only assert my innocence and impar-
tiality. There can be no question of
my favouring anyone in any instance
whatsoever. (4dn Hon. Member:
Question).

1 feel aggrieved at many things that
have happened during the last few
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months, but I must restrain myself
for the larger interest. I cffered my
resignation at the earliest stage when
the false and mischievous allegations
were first made. I pressed
again for its acceptance before I
knew Mr. Das's report. I did so, be-
lieving in certain basic values for
which we in Parliament stand, and for
which we are trustees for the people
who have elected us.

If I did not know that I am in fact
innocent of these scandalous accusa-
tions, I would, if the House will be-
lieve me, not continue as a member
of this Parliament even for a day. For
strange as it may sound to some, I do
believe that to sit here as a represen-
tative of the people is perhaps more
than any office holding can be.

My policies as a Minister are no
secret; and I have no false modesty
about some of the things I have tried
to achieve, in furthering the policies
and objectives to which we are all
committed. I believe in these; and in
the faith that they must prevail, I
dedicate myself anew to strain every
effort to that end.

As a Minister, I had the privilege
of enjoying the support and the sym-
pathy of this House, and was always
able to count upon it, For that I ex-
press my gratefulness to the House.

I thank you, Mr. Deputy-Speaker.
12.44 hrs

STATEMENT re: ENQUIRY MADE
BY JUSTICE S. K. DAS INTO
CERTAIN TRANSACTIONS OF
MESSRS SERAJUDDIN & CO.

The Prime Minister, Minister of
External Affairgs and Minister of

Atomic Energy (Shri Jawaharlal
Nehru): Mr. Deputy-Speaker, as I in-
formed the House on the 7th of May
I had requested the Chief Justice of
India to suggest the name of a Judge
of the Supreme Court who might be

SRAVANA 26, 1885 (SAKA) re: enquiry made 956

by Justice S. K. Das
into certain transactions
of Messrs Serajuddin & Co.

enirusted with an enquiry about
some entrieg in the papers of Sera-
juddin & Co, purporting to relate to
Shri K. D. Malaviya. This enquiry
was entrusted to Shri Justice S. K.
Das of the Supreme Court. At the
Chief Justice’s request I confirmed to
him that the enquiry was only meant
to help me in coming to a decision
about this matter; that in the nature
ef things the enquiry would be secret
and confidential; that Shri Justice
S. K, Das would be complete master
of the procedure and of the proceed-
ings and also that all relevant papers
in the possession of Government
would be placed at the disposal of the
Honourable Judge.

Shri Justice Das, acting in his dis-
cretion, decided not to allow any
lawyers to be present. He had to ar-
rive at his conclusions only prima
facie. On many points his report was
favourable to Shri K. D. Malaviya but
on some points it was unfavourable
to him. Shri Justice Dag sent me his
report on the 10th of June, As I said
on the last occasion Shri Malaviya
hag offereq to me to resign even when
the matter first came up before me.
He reiterated his wish to resign before
he knew the result of the enquiry by
Shri Justice Das. Ag you know his
resignation has been accepted. Even
though I am not personally convinced
that Shri Malaviya has done anything
which casts a reflection on his impar-
tiality ang integrity, yet I accepted
hijs resignation and in doing so, I have
followed and must follow those high
principles of parliamentary govern-
ment by which the office of a Minister
is governeq and I have discharged
my duty accordingly. It was with
deep regret that I had to take this
action. I must acknowledge—and on
this I hope the House will agree with
me—that Shri Malaviya has rendered
meritorious services to the nation dur-
ing the time that he filled the office
of a Cabinet Minister and other offices
since 1950.

I am not placing the report of
Shri Justice S. K. Das before this



